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. : : Indiranagar,

Bangalore~560 038.

Dated:= 26M AY_1994

80L of 1994.

" APPLICATION NUMBER;

APPLICANTS: = | ANSPINDENTS: -

Smt.Bema Radhakrlshnan - v/s © Secretary,Deptt. of Women and Child

1,. Development NewwDelhl and-Others. e
1. . . sri.Laxminarayana,Advocate, )

No.4,Second Floor,Kurubara Sangha,
Flrst Maln Road Gandh1nagar,Bangalore—9.TH

2. - .. The Secretary,Mlnlstry of Human Resources Development,
' Department of Women and Child Development, _ S
Shastr1 Bhavan,New Delhl. _ , .

8; -

Subject:= Forwarding ef covies of +he Crders passed by-the -
Central administrative Trlbnnal Bangalore.

Please find enclosed herewith a copy of the iRDER/
STAY WRDER/INTERIM ORDER/, passed by this- Tribunal.in. the above
mmentioned application(s) on 19-05=-1994. N

{ DEPUTY REGISTRAR Zjle
JUDICIAL BRANGHES.
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APPLICATION N0, 801/1994

DATED THIS THE NINETEENTH DAY OF MAY, 1994

|
|
!
i mr. Justice P.K. Shyamsundar, Vice
: : Chairman
{
i

nr. V. Raﬁakriehnan, Member (A)

., Smt. Rema Radhakirhsnan

Demonstration gfficer

(Community Food & Nutration

Extension ynit ) ’

108, Mmagadi Chord Road )

l Vijayanagar, Bangalore-560 040.  ...... Applicant

[ {By Shri lakShminarayana, Advocate)

VSO

i 1. The Secretary

‘ Govt, of India

ministry of Human Resources
Development

Department of Women & Child
Development, Shastry Bhavan
New Delhi.

C o e . A

. 2. The Technical Advisor '
Fobd & Nutrition Division
krishi Bhavan, New Delhi-110 001.

3. The Deputy Technical Advisor
Food & Nutrition Division
Haddows Road, Shastri Bhavan
madras-600 006,

T

4, Shri S. Prasad
Demonstration gfficer .
Community Food & Nutrition
Extension Unit, 216, Sardasrpura, ‘
} Udaipur - 313 0010 evcssee RESpondents

0O R D E R

(Mr. Justice P.K. Shyamsunder,
vVice Chairman)

Heard the learnsd counsel for the applicant,

. Apparently, the eapplicsnt had made 2 representation to

t the Department even before approzchinc thie Tribunal
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. L 4.5.19945'thé Tribunal had directed R=1 ho.diépose

P
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'of the said teﬁfasentation and had fufther ordered

" that the 1mpugned order of transfar shouldlnot take

éAeffect till the said representation is disposed off,
. The 1earnad counsel for the appl;captztella us that
even as of now!thd representation is;till deddingo e
think it appropriate to direct the departrent to dispose
off the said representation within 4 weaksdfrom'the date -
of receipt of'a copy of thiS‘drdér. Resdoddent no.1 shall
- diSposs of tha representatlon as’ obJectiveDy as p0531ble.
.dSince nothing mare Surviues in this application, this: | ’_';k'-ii :
»application is dlspoaed off flnally as abova. I1f the |

‘Bppllcant feels aggr1eved by the order made by R-1, heraéfter

it will be open to her to approach the Tribunal ap2in,
: | ‘ 7
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PuKo SHYAMSUNDAS )

(Ve RAMAKR ISHNAN).
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